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MA.No.1594/2OOo
O.A.No.235912003

o1.03.2007

h'esent : SluiYogesh $harma,learned counsel for applicant.
Ms. Simmarl, leafllecl proxy counsel for Mrs/rrrrrish Ahlawat,
learned corusel for respondents.
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Responderrts have uuderstood t}re Honble Suprerrre Court order so

as to reirrstate the applicant. without oonsequerrti.al benefits. It is seerr

fi9
tl.nt the applicarrt is ordereti to he reinstated and there is mention about

wfrr '\
his service. Hence, $re do not find error iu unclergff,nrlirrg the order sr

A
clairued hy the responderrts. Uberty is girmr to tfre applicant to question

the order dated 13.12.2A06 insofar as deildal of consecluerrdal berrefits.

Accordingl.y, MA 1594/2006 is di$missed with liberty in accordance with

law.
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